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and said that an investigating, team has
gooe into it, There is nothing further
that can be done. Mo useful purpose
would be served by appointing another
committee,”

Secondly, the Minister did not agree to
laying on the Table of the House the full
report of the inquiry committee. Since then
some information has come to me and |
would request the Minister to go into it.

MR SPEAKER : You must send it to
him.

SHRIMATI SHARDA MUKERIJEE :
The Inquiry committee, which inquired into
this crash, found that the guillotine cartridge
of Group-Captain Das's aircraflt was in
reverse position. The Minister did not state
this in his reply. Sioie the guillotine
cariridge, which is supposed to separate the
pilot from the seat when he ejects himselfl
out of the plane, bad been tampered with,
either this was done out of negligence or it
was wilful sabotage.

Thirdly, I would like to point out that
Group-Cuptain Das’s aircraft, HF-032, and
Squadron Leader MNarain's aircraft, HF-001,
were cleared by the same inspector, Group-
Captain Das's aircraft crashed after a few
minutes and the second aircraft crashed 40
mioutes after take-off. No inspection records
are available of the first aircraft and the
inspection records of the second aircraft
were seized two days after the crash in spite
of the fact that the authorities knew about
it in advance.

I would request the Minister, through
you, that he should lay on the Table the full
findinga of the imquiry commitiee and
institute a second inquiry committee. He
bas misled the House by keeping back from
the House the fact that the inquiry. com-
mittes had mentioned: that the guiliotine
cartridge was in reverse positon.
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SHRI S. M. BANBRJEE (Kunpur) : Sir,
under rule 377, with your permission I beg-to
mention the following. points: for the
consideration of the Minister and reqoest
him to reply to them.
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It has come out in today's Statesman
and all other leading papers that the member-
ship of the Pay Commission is not to be
expanded. It is said that this is because the
Government feels that the Commission,
which held its first meeting yesterday, is an
expert body and not an arbitration board on
which different interests ar: represented. It
is a sad commentary on the various assur-
ances given by the P-ime Minister either in
this House or in the other House. In the
other House she made a definite promise
that if we could submit a pame of a labour
representative unanimously, one representa-
tive of labour would be accepted as a
member of the Commission. On the basis
of that assurance, we were going to submit
a name unanimously as a labour representa-
tive. Now, this is a regrettable thing ; it is
a matter of shame. Secondly, this Pay
Commission has also said about the interim
relief, that they will consider..

MR. SPCAKER : There arc so many
other matters pending. Even if we do not
adjourn now, they will be taken up atter the
luoch. Why not adjouru uvow ? So, we
adjourn now for lunch to meet again at
2.30 p.m.

13.21 brs.

The Lok Sabka adjourned for Lunch ill
thirey minutes past Fourteen of the Clock.

The Lok Sabha re-assembled after lunch
al thirty minutes past Fourteen of the Clock.

|Mr. Deputy-Speaker (1 the Chatr)
MATTERS UNDER RULE 377— Contd-

MR. DEPUTY
Banerjee.
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MR. DEPUTY SPEAKER : The trouble
is that Members do not listen to Chair at
all,  Mr. Suraj Bhan has written to me
about the same question and 1 have agresd
to allow him time, but nobody listens to the

Chair  Since you have raised it, Mr, Suraj
Bhan will finish ir,
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MR. DEPUTY SPEAKER : ] think the
question is very serious and would like the
Government to look into this matter and to
see how best to ensure that these things do
not happen in this country.

AN HON MEMBER : And adequate
compensation for the people concerned
should be given.

u‘iiﬁnmm‘h(gtm]:w
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SHRI BUTA SINGH (Rupar) : He
raised a very important discussion,

MR. DEPUTY SPEAKER : We have
closed this.

SHRI BUTA SINGH : What 1 want to
submit is this. We are very much thankful
to you in that you have directed the Govern~
ment to look into this thoroughly and see
that the people responsible are punished
properly.  But one thing, Sir. He wanted
discussion oo the Scheduled Castes and
Scheduled Tribes Commissioner®s report...

MR. DEPUTY SPEAKER : It is on the
Agenda ; but [ don't think we will be
coming to that.

SHRI BUTA SINGH : This is a very
extraordinary and distressing thing. The
Government has treated this in a casual
manoer

MR. DEPUTY SPEAKER : If you
allow us to save the time of the House we
may perhups be able to take it up today.

ot Aoy ww (atetr) @ oW AR
qtw &% & o § | e U TgN WX
ot N frw W v ok E ) A grem
¥ g@ g3 aaf ¥ g avdr g [ w@h
# ww frgw awx g3 fagr o,
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ar @Y TR wat #) g AW WA WY
a% Jo foqr 9, @1 feX w9 @ 9w
we far smd |

SHRI BUTA SINGH : Let the House
take it up. I kuow we canoot finish it. Let
it be just takenm up today and let it be
carried over to the next Sesslon so that we
do justice to the subject.

MR. DEPUTY SPEAKER : The best

*The Speaker subsequently not having
document was not treated as laid on the

accorded the mecessary permission the
Table.
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way to ensure this is to be businesslike so
that we may be able to reach it today.

SHRI BUTA SINGH : Today is the last
day of the session ; that is why I am making

this appeal.

MR. DEPUTY SPEAKER : Let us make
an effort to touch it today.

SHRI BUTA SINGH : Not less than 8
hours should be devoted t> this Report.
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SHRI S. M, BANERJEE : Mr. Deputy
Speaker, Sir, those matters should be
discussed —one is about the promise made by

the Prime Minister that the Pay Commission
which has been appointed will include a

labour representative provided that the
labour organisations are unanimous on a
particular name.

Sir, it is most surprising to note from
to day's Sratesman wherein it has been
stated that ‘This is because the Government
feels that the Commission, which held its
first meeting to-day, is an expert body and
not an arbitration board on which different
interests are represented.

“Also, it is felt that one of the
members of the Commission, Dr. V. R,
Pillai, a former professor of economics,
is an export on labour problems, Dr,
Pillai has served on several wage boards
and has written several books and papers
on labour problems.”

This is absolutely wrong. We want a labour
representative to be there. You will also
kindly read the news. It says :

“The question of interim relief on
account of increased cost of living has
also been included in the terms of
reference of the Commission.”

I want to say ihat there were amendments by
Shri Atal Bihari Vajpayee and there were
other amendments too and the entire Huuse
voted for the amendments of the Opposition
Members. We want to know from the hon.
Prime Minister as to why the interim reliel
question has been referred to the Commission
at all,



